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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:HYDERABAD

O.A.Ne,1247 of 1999, DATE OF ORDER:10~4=2000,

Betweean:

M-G.Fal. o .APPI icant

Directer, Defence Regearch & Develepment
Laberatery, Chandrayangutta, Hyderabad.

« » sReapendent

-

'a""-

COUNSEL FOR THE APPLICANT :: Mr.S.Lakshma Reddy

COUNSEL FOR THE RESPONDENT :1: Mr.B.,Narsimha Sharma

CORAM:

THE HON'BLE SRI R,.RANGARAJAN,MEMBER (ADMN,)

THE HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER (JUDL.)
: ORDER?

(PER HON'BLE SRI R.RANGARAJAN,MEMBER(A))

Nene fer the Applicant.
Standing
Heard Mr.M.C.Jaceb fer Mr.B,Narsimha Sharma, learned/Ceunsel
fer ths Respendent,
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2, The OA is dispesed of under Rule 15(1) ef the CAT
(Ptecedure) Rules,
3. The applicant in this OA was Turner and he was remeved

frem service, Hewever, due to varieus develepments that had

taken place, he was finally censured.,

4, The applicant has filed this OA praying fer a declaratien
that the actien ef the respendent in passing the impugned Order
Ne.DRDL/1216/200/C.CELL, dated 28-12-1998, (Annexure,III, page 14
te the OA), by net granting all censequential benefits te the
applicant as per FR 54-B read with OM No.llOlZ/SS-Estt(A). dated
3-12-1985, in view of majer penalty charge meme ending in impesing
miner penalty and alse in terms ef the Judgment in OA.Ne,1381 ef
1996, dated 2-9-1998 is illegal, witheut jurisdictien, and fer a
censequential directien te the respendent te grant all censequen-
tial benefits including the arrears ef pay, senierity, premetien

etc,, te the gpplicant herein,

5. In a similar OA.i.e., OA.Ne,947 ef 1999, the same peint
came up fer censideratien, In that OA this Tribunal had taken

nete eof the Judgment in TA, Ne,27 of 1991, OA.Ne,1381 of 1996 and
passed the.fiﬂal erder dated_22-2-2000. In that OA the impugned

erder challenged was dated 8=3-1999, which reads as fellewsi-

‘The peried upte the date eof suspensien ceunts

fer increments and senierity., The entire peried

frem the date of suspensien till reinstatement

alse ceunts fer the purpese ef calculatien ef

pensienary benefits, The resgpendent sheuld net

recever the subsistence allewgnce/ether payments

as per ceurt erders alreagdy paid in pursuance F\
ef the interim -erder.,’
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Order in
6. The/ OA.Ne,13800f 1996 filed by the applicant was

passed basing en the earlier OA,Ne,1381 ef 1996, which are
enclesed as Annexure,Il gnd Annexure.I te the OA, All these

OAs were the result eof the directiens given in Ta.Ne,27 ef

1991. The applicant ygé-alse filed TA.Ne,30 ef 1991 as

gimilar te Ta.Ne,.27 ef 1991, The impugned Order dated 28-12.1998

was passed based en these preceedings referred te abeve,

7. In the gimilar OA.Ne,947 ef 1999, the pravyer reads as

fellewsi=

*This OA .13 filed te set: aside the impugned Order
'Ne ,DRDL/1216/238/C.Cell, dated 8-3-1999, and fer a
censequential directien te the respendents fer
treating the peried frem the date of suspensien te
the date of reinstatement by tha preceedings ef
the respendent dated 29-12-1993 as duty 1in accerdance
with the rules and in accerdance with the Judgment
in OA.Ne,1381 ef 1996, dated 2-9-1998.,°'
O
8. All the peints which ape centended in this OA were

censidered thregfi-bare in the Judgment dated 22-2-2000 in Oa,
Ne.947 ef 1999, and came te the cenclusien that the gpplicant
therein has net made eut a case fer the relief, This OA is alae
fer the gimilar relief and/£;: reasens stated in the Judgment in
OA.Ne.947 of 1999, dated 22-2-2000, this OA is alse liable te be

dismissgsed, and accerdingly, it 1is dismissed, Ne cests,

/lgm ( R.RANGARAJAN )
MEMBER (W MEMBER (ADMN. ) M
¥

DATED:thia the 10th day ef April, 2000

Dictated in the Open Ceurt —
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